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13.6.02 	Present 	Hon'ble Mr. Justice D.N.Choihury, Vice- 

: 	Chairman. 

Hon'ble Mr. K.K.Sharma, Member (A). 

kcilcA 	
Hearer. P.Rg. 	

ldfor t Petone 4'8a 	

,contemners 'as to why contempt Proceeding ' 	 • 	
'shall not be lnitiatedagaiist  
,returnable on' 10.7.2002. 	

them. Notice 
 '.Lc* 

List on 1 0.7.2002 for furhter orders. Y41J 

,Nember 

trd 

'10.7.200Q 
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Ti 	ç 

Vice_Chairman-' 

Mr B.C. Pathak, learned Addi. 

C.G.S.C. has stated that he has 

entered appearance on behalt of the 

respondent No.1, Shri G.S. Grover 

and prayed for time to file reply. 

Prayer allowed. List on 1.8.02 to 



V 	 - 	 C.P.No.26/2002 	(0.A.No.28/2002) 

V4Y 	 V  

10.7.2002 
-''- 	ec---t 

enable the respondent. No.1 to 

file hi reply. 

• 	
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V 	

: 
•i 	

V 

..ember 	 Vice-Chairman 

nkm 	 V 

••iS) 	
_%_ 	

V 
 1.802 	

V 
Mr.B.C.Pathak, learned Mdl. 

C.G.8.Ce has stated that he has been 

instructed to appear on behalf of res-

pondents No.1,2 0 3 & 4. The respondent : 

No.1 are ordered to file reply. No reply 

V 	

V•••VVV•V•V••VV V• 
SO fa.Vfil.ed by the respondents. 

List on 29 8.02 for orders. 
INYC. 	 V 	

V 

I 
V V V Member 	V V

. 	

V 	
Vicehairman 

AM 

29 4 8.02 	 No reply so rar riled by the 

•.V VV VVVV• V• V 
 RespondentS. The Respondents are allowed 

rurther rour weeks t..ieto. file, reply, if 

any. 	List on 30,9.2002 for orders !  

'33.9.02 	No reply so Far Piled by the respond. 

ents. However, bn the prayer of M r. B.C. 

V 	Pathak, learned Addi. C.C.S.C. for the 

respondents further ten days time is granted 

as a:j.ast chance. List again on 10.10.2002 
for further orders. 

- UiceChairwan 

mb 
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C.P. No. 26/2002 (0.A. No. 28120 

10.10.02 	Mr. B.C.Pathak, learned Addi, 

C. G. S • C. a pp ea ring fo r the apika t 

respondents stated that he is waiting 

for further instructions in view of the 

subsequent event. Accordingly, list 
the matter for further orders on 
26.11 .2002. 

k~_W' 
_12h~ Uice.Chai rman 

mb 

2601.02 	Heard Mr.. R.Dutta, learned counsel 
for the applicant and also Mr. 8.C.Pathak, 

learned Addi. C.G.S.0 for the respondents. 
Put up the matter on 20.12.2002 

to enable Mr. 8.G.Pathak, learned Addi. 

C. G.S. C. to obtainecessa ry inst ructjons 
on the matter. 

-7 

- 	

4.. 	 Vice.i.Chaj rman 
mb 

20612,02 	Heard Mrs. R.Dutta, learned 
counsel for the applicant and also Mr. 

B.C.pathak, learned Addi. C.G.S.Co for 
the respondents. 

Mrs. R.Dutta, learned counsel 

for the applicant submitted that the 

respondents moved the High Court against 

the judgment and order dated 24.8.2001 
passed in O.A. No. 28/2001 and High court 
by order dated 3.12.2002 dismissed the 

Writ Petition. Mr. B.C.Pathak, learned 

Addl.•C.G.S.C. for the respondents sought 
for some time to obtain necessary 
instructions on the matter. 

List on 20.1.2003 for further 

orders. 

\ 	L 
Member 	 Yice-Chairma* 



4 	 C.?. 2/2002 

20.1.03 Present : The Hon'ble Mr. Justice D. 
N. Chowdhury, Vice-Chairman. 

The Hon'ble Mr. 5.I(. Hjra, 
dministrative Member. 

Put up again on 11.2.2003 
to enable the respondents to obtain 

necessary instructions on the matter, 

	

Member 	 viceChairman 
mb 

11,2.2003 	The respondents are yet to 
file reply theugh last chance was 
granted. The respindent N..1 is directec 
to appear in pers.n on 17.3.2003 to 
submit reply. 

N0 I. 	 Put up the matter again on 

170.2003 for personal appearance and 

further orders. 
kocs6 *77d/ 	I. 
vith fWcI d/€/. /t//'2/t!, 	 A cipy if the order may be 

furnished to Mi. B.C. Pathak, learned 

AddI. C.G.S.C. for the resp.ndents. 

VjceChairmafl 

c 	 mb 

17.3.2003 	Heard Mrs. R. Dutta, learned 

counsel for the applicant and also Mr. 

B.C. Pathak, learned Addl. C.G.S.Co for 

the respondents. Mrs. Dutta • 1 earned 
counsel for the applicant stated that 
the judgment and order dated 24.8.2001 
passed in O.A. No. 28/2001 has been duly 

complied with. Mr. B.C.Pathak, learned 

Addl. C.G.S.Co for the respondents placed 

before the Bench the order dated 12.3.03 

conferring the Temporary status to the 
applicant as well as the charge report 
of the applicant. The order dated 12.3.03 
is placed on record. 

The Contempt Petition is according- 

	

ly dropped. 	 I 

Vice-Chairman 
mb 
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ATI BENCH, GUWAHI. 

COMT.PETITION(C) NO. 	 /200 2. 

I, 

Sri Pritu Bhusafl Roy. 

-Vs- 

Sri G. S. Grover & Ors. 

I N D E X 

SL.N0. PARTICULARS 

11 	 Petition, 

Vetification. 

Judgment dt. 28.8.2001 
of this Tribunal. 
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BEFOFE THE CENTRALAuuNIsrBATn,s TBIBUNAL 

GUVJAHATI BENCH : GtYMAHATI. 

In the matter of- 

An application U/s 12 of t1e QvRaWlition 

contempt of Courts Act, 1971 read with 

section 17 of te Administrative Tribunal 

Act, 1985. 

_ And- 

InJe matter of I. 

Wilfull violation of this Hon'ble. 

Tribunal's der dtd 24.8.2001 paSsed 

in O.A. No.28 of 2001. 

- And — 

 In t. matter ofj-. 

Sri pritu. Bbusan Roy, 

s/o sri Puma Candra Roy, 

do Sri Prasanfla C)owcThury, 

Viliage_GiriS9afij, 

istriCt_Kmgani ,Assam. 

...., Applicant. 

- Versus - 

Centd I. 

YL& SrYLLZ 



if 
	 2. 

	 Is .  

1.. $riG.S.Grover, 

Chief General Manager (Telecom), 

ASSn Telecom circle, Ulubari, 

Guwahati-7. 

• 	 2. sri Srihari nay, 

Ganeral Manager, TelecrL, silchar 

s.s.p,, silchar, Assam, 

P.O. silchar-788001. 

3 Sri Tarachand singh, 

Deputy General Manager, i'r1 frI) 

Department of TelecommunicatiOn, 

$ilchar, Assam, P.O.Silchar-788001. 

4. SriR. Paul, 

Divisional Engineer (P & A), 

$ilchar, p.O.silchar-788001. 

The humble application of the above 

named alicant ; 

MOST RESPECTFULLY SHEWETH: 

1. 	That the applicant was a Casual labourer engaged 

in the Department of Telecommunication on 1.1.88 and was 

working as such till he was granted temporary status on 

9.12.97 and thereafter he was working as Temporary Status 

MazdOOr under the respondents at KotamOfli Telephone 

Exchange under P atherkandi Sub-Divi si on ,Di st-K arimg afl j, 

ASSSB1. 

-. 	 Contd..../- 



• 	2. 	That pursuant to te Supreme Court's Judgement 

dtd 17.4.90 passed in W.P.(c) No.1280 of 1989 and in 

other Writ Petit lens, te Govt • of India, Ministry of 

Communication has prepared a scheme under the  name 

and style "Casual Labourer (grant of temporary status 

and regularisatien) •sc}erne "1989 giving its i effects 

on and from 1.10.89 and the • aae was csuncated vide 

letter No.269-10/89-STN dated 7.11.89 directing for 

immediate implementation. 

T hat as per te said sceme certain benefits 

ave be en granted to tke Casu al Workers suck as con I er 

ment if temporary status, wages and daily rate wits 

reference to the minimum pay sclae for regular Gr.D 

officials including DA and HRA etc. and for regulari-. 

satien and abs,rbt ion as regular Grade-'D Cadre. 

That the respondents after, issuance of t$e 

aforesaid letter dated 7.11.89 communicating tje scheme 

has also issued furter clarification from time to time 

if which mention may be made if letter No.269-4/93-STN-

II dated 17.12.93 	whiCh it was stipulated that the 

benefits of te scheme 9ould be confined to te Casual 

Labouters who vre engaged during t.e period from 

31.3.85 to 22.6.88. 

Contd ...../- 



4 . 

Tat as stated above the  applicant fulfills 

te eligibility criteria laid dcwn in the  aforesaid 

scieme since be was engaged on 1.1.88 and was continuing 

and so te Sub-Divisitnal Engineer, Telecom Deptt. of 

Telecom, Patharkandi  recommended  the name of the 

applicant along with others for grant of temporary 

status and submitted the  particulars of the applicant 

along with the etber relevant service records including 

- total No. of working days etc. 

That, after te aforesaid recommendation and 

the names of te applicant and others were forwarded 

to the  D.P.C. for con-sideratien of their  cases for 

granting temporary status as per the  scheme and the 

D.P.C. found them eligible for granting temporary status. 

To that  effect the  respondents issued order on 9.12.97 

and 22.12.97 wereby temporary status was conferred upon 

the applicant a1engwit ethers. 

That, after granting temporary status by 

aforesaid order dtd 9.12,97 and 22.12.97 the applicant 

was posted at Kotemoni Telephone xcange where e 

joined on 22.12.97 which was approved by T.D.M.,Silchar 

and was communicated to the applicant on 29.1.98. 

Centd 	/- 

Sj1j 

I 



5 . 

8 1 	That after the aforesaid orders the  applicant 

had been working sincerely and bone stly at his p1 ace 

of posting and was getting is pay and allowances. He 

was also with a b.nafide belief and expectation t.at h' 

service would be regularised in due course but instead 

of regularising the  service of the  applicant, te respon-

dent No.3 all of a sudden pave issued an order on 

27.6.98 communicated by order dtd 29.6.98 by woiqo, the 

earlier order of conferring temporary status wws cancelled. 

By this order  the  respondents ave terrninated the service 

of the  applicant w.e.f. 29.6.980 

90 	 That the applicant states that the aforesaid 

order dtd 27.6.98 harxhonxszd and 29.6.98 have been 

passed illegally, without giving any opportunity of hearing 

to the applicant and without any prior notice to the 

applicant and hencex against the said illegal order the 

applic ant through its union filed an appeal before this 

±x Hon 'ble Tribunal. The Hon' ble Tribunal by its judge-

ment and order dtd31.8.99 passed in O.A. 141/98 directed 

the respondents to consider and re—examine the case of 

each applicants in consultation of the records of each 

case and to pass reasoned order. 

10. 	That thereafter the respondent No.2 informed 

the applicant by its letter No.E20/T/RegulariSatiOfl/ 

SC/049  dtd 26.9.2000 that the Scrutiny ing Committee on 

the basis of its findings did not recommend his case 

contd 



6 . 

for conferment of temporary status Mazdoor and as 

such his prayer for granting temporary status Mazdoor 

cannot be conceeded. 

That against the said order dtd 26.9.2000 

the applicant filed a fresh appeal before this Tribunal 

and this Hon'ble Tribunal by its Judrnent and order 

dtd 24.8.2001 passed te O.A. 28 of 2001 set aside the 

findings of the Scrutinizing Connittee as well the 

order dtd 26.9.2000 passed by the respondent No.2 and 

directed the respondents to consider the case of the 

applicant in the light of the observation made in this 

judgment and order within three months from receipt 

of this order. 

That thereafter your humble petitioner obtained 

certified copy of the order and submitted the same to 

the respondents on 10.9.2001 and the official copy 

which was despatched on 2-9-2001 was also received by 

the respondents by this time but even after receipt of 

the said judgment and order the respondents did not 

take any action to consider the case of the applicant 

by passing necessary order thereof in gross wilfull 

violation of this }-lon'ble Tribunal's order. 

Contd L../- 

s 



7. 

13. 	That the action of the respondents are 

wilfull violation of this Hon'ble Tribunal's order 

and as such they are liable to be punished for contempt 

of this Tribunal. 

It is, therefore, most respectfully 

prayed that your Lordship would be graci-

ously pleased to issue a rule calling 

upon the respondents to appear personally 

before this Tribunal and to show cause 

as to why they should not be punished for 

contempof this Tribunal for wilfully 

violating of this Tribunal's order and/or 

to pass any other or further order or 

orders as to your Lordship deem fit and 

proper. 

And for this act of kindness your Lordships humble 

applicant shall remain ever pray. 

Wrification . 0 

t-u- ?t(Aj-u 
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VRIFICATIQ.L. 

I, Sri Pritu Bhusan Roy., S/o Sri Puma Chandra Roy, 

C/o Si Prasanna Chowdhury of village.. Girishganj, 

P.O. Girishgarij, Dist. arimgarij, Assam, aged about 

33 years, by caste-Hindu, by profession- Service, do 

hereby solemnly affirm and verify that the statements 

made in paragraphs 1,3,5,,7,8,9,10,11,12 and 13 of 

- 

	

	the pRkjtj=x=a application are true to my knowledge and 

those made in the paragraphs 2,4,6 of the application 

• 

	

	are matters of records which I believe to be true an 

the rests are my huible submission before this Hon'ble 

• 

	

	Tribunal and I have not suppressed any material facts 

of the case. 

And I sign this verification on this 	Ljth 

day of 3une,2002 at Guwahati. 

rLPr  

APPLICPZj.. 



1 DRAFT CHARG 

Wnereas the centenner namely Sri G..$.Grever,chief 

General Manager,Telecm,Assam Circle ,Ulubari Guwahati, 

.$hri Srihari Ray,General Msnager ,Telecom ,Silchar,SSA silchar 2  

$hri Tarachanc! sinah g Deputy General Manager ,Disri ct Telecom,Sil char 

and Shri R. Paul,Divisienal Engineer (P&A) 5ichar have willfully 

and deliberatly u1lated the Judgernent and Order dated 248200 

passed in O.A. 	/2Ol and hence they are liable to be pixished 

Under contept of Courts Act. 

(Mrs. R. Dttta) 

Mvocate 0  

C 



/CENTRAL ADP1I NIS fRAT1V E TRIBUNAL, GUUAHA TI BENCH 

/ 	Original Application Noe, 29 of 2001. 

Date of Order : This is the 24th Day of August, 2001. 

HUN' BLE MR. JUSTICE 0.N.CHOWHURY 9  VICE CHAIRMAN 

Sri PrJ.t* Bhusan Roy 
$/0 Sri Puma Chandra Roy 
c/U Sri Prasanna Choudhury 
Uillsges.. Girishganj 
Dietrict:- Kamimganj 
450 

By Mt.P.Roy-& Mr.B.K.Tslukdar 

- Vs - 

. . I • Applicant. 

1, The Union of India 
Represented by the Secretary to the 
Govt. of India,. Ministry of Communication 
New Delhi. 	 - 

The Chief General Manager (Tsleoo) 
Assam Telecom Circle, Ulubari 
Guwahati-7. 

Member, Scrutinizing Committee 
Diviajonal Irigineer (P&A) 
0/0 The G.M.Telecom, Silchar 
Aseaw. 

The General Manager, Telecom 
$ilchar S.S.A 
Silchar, Aseam. 

-• 	*'6 The District Manager 
• 1 - epartment of T.lecmmunication 

lchar, Asaw. 

• 	 \•; 

I.\rTh' Sub-Uivisionai Engineer (Group) 
J.Lecom, Patharkandi, Assam. 

•'' 

3 J , Yr.A.Deb Roy, Sr.C.G.S.0 

/ 

ctOU0HURY fV.C1} : 

this is the second round of litigation. The applicant 

earlier also moved this Tribunal by way of P.A. 141 of 1999 

through its Association, namely, All India Telecom EmplOyees 

Union praying for confersnt of granting the benefit of 

temporary status as per the Scheme of 1989. The Tribunal 

took up the said case alonguith like cases and disposed 

all the cases by a common judgment and order on 31.8,1999 

Iirscting the respondents to scrutinise and examine each 

case individually in consultation with the record. and 

Coritd., 2 



• 	

V ! 

pass a sroasoned order thereafter in the event of liking 

the rpreeentations individually within the period pres.. 

cribed. The applicant acoordingly submitted a represents.. 

ttcuiin writing and the respondents vide, litter dated 

26.4,200 advised the eppJicant to appear before the Scru. 

9nizing,Committes on,3 95.2000. Theappitcant appeared 

bøfore the said Commjtt.e and submitted all his documents. 

The respondent authority by its oxdsr,dated 26.9.2000 

informed the applicant that the Comsittee did not recommend 

his nale for granting of the temporary status on the 

ground that he did not complete 240 days in any Calender 

year preceeding 1.B.96 and that he was not in engagement 

as on 1 .8.98. Hence this application assailing the legiti-

macy of the order of the respondents. 

2. 	The applicant, in this application, claimed 

tiat he was engaged as a Casual Labourer in the Tslsce. 
JAL 

•L ; ai1Lincation Department on 1.1.88 and worked Is bchck:th• 

'd.pitment till the temporary status was granted to him 

onj5L12.97. The concerned DPC on consideration of the 

alonguith others granted the temporary status vids 

order dated 9,12.97 and 22,12.97 and thereafter he rae 

posted at Kotamone Telephone Exchange, where he 3oined 

on 22.12.97, While working as such the order of granting 

temporary statu8 was cancelled by the Telecom District 

fianager, Silchar vicze his order dated 27.6.98. Being 

agrieved with the said order, the applicant, as mentioned 

above approached this Tribunal by way of tiling.an 0.A. 

which us numbered as 141/98. The said application was  

admitted on 2.7.98 and the respondents uses directed not 

to diengge the applicant and othersand to allow him 

,o continue in his service. As eluded, the case aioniuith, 

the likecases were disposed by the Tribunal by a common 

order dated 31.8,1999 directing the respondents to ecru- 

tinise and examine the case of each applicant, 

Contd,.3 
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3 0 	The respondents entered appesrarlol and submitted 

its written statsmeflt contesting the claim of the spplicaflt. 

By the impugnrd order dated 26.9.2000 the respondents de-

aLtned to accede to his representation in view of the 

t.ComP!fldat10 of the Committee. Admittedly, the applicant 

•jongwith eight others by order dated 22 6 12.97 were granted 

temporary status of Pazdoor provisionsllY on the approval 

of the T0P, Silchat. The sEid order pxeceeded by an order 

dated 9.12.97 approving the action o r the SDE (Group), 

Telecom in granting temporary statue to those nine persons 

including the applicant. The relevant part of the communi- 

cation is reproduced below. 

*NO.s.20/Grpu.O/Rectt/99. Dated at Silaher, 
09.12.9? 

To 
The s.D,E:,(Group) Telecom, 
Patherkandi. 

Sub:- Casual laboure (Grant of r temporary 
status and regularisation echeSe)1989 
engaged after 30,3.85 upto 22.6.88). 

In pursuance of th.IOT New Delhi 
letter NO.269"4/93"STN"II dated 17.12 6 93 
and 0P11/Guu*hati letter N,ReCttui3/10/ 
Part-Il dated 4.10 0 94, the following 
nine Csual Mazdoors in your Sub-Divi-
sion are approved for granting of tee-
parary statue on the bsais of particu'. 

	

jE 	 laze furnished by you vide your letter 
No.E-27/95-96/ dt,26.10.95 and No.(-27/ 

	

• 	r / ; 	 95-96/Pt.II dt 9 8.11.95. 
- 	- I 

You àrsr.direCted to take further action 
after verification of their eligibilitY 
once again on the points mentioned 
below - 

Age at the time of engagement. 
E.ducetionhl qualification upto VIII 
standard. 
No of days uokSd ysarwise. 

After conferring the provisional appro- 

I valfor granting o?.teeprary statue 
i.e.?'. 9.12.97 to the Ca.su*1. M.azdoore 

mentioned belou. Intimation is to be 
given to 1O14/Silch*r fot-thiit place 
of posting which will be d.cided by 
TDr/silohar. 1  

Coritd.. 4 
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In the list of approved 9483uei 9zdoar5.641 the,, 40id4 CQmmu 
nication the name of the applicant appeared at SI No.9 0  In 

at the pursuance to the said order and more Particularly jnLvj' 
Slichar letter dated 1 6,1 .99 the applicant $1ongjth others 
were posted at Kotamor, wherein he 

joimed on 22.12.97 
By order dated 29.6,98 the Pccvietbnaj.t.poQy statg 

conferred on the applicant vide TDl'I, SiIchar latter dated 
902.97 had been CnC).led by 

TOM, Silchar iide his letter 
dated 27.6.98 holding the 8 pp1jat was not quail fjscj for 
granting temporary 

status as per his prevjaue engagem,, 
record, The ukd 

order dated 29.6999 dis..engagjng the appli... 
cant as Casusi Labcurer, iSSued by the SO (Group) Telecom 
Patharkundi was based on the direction given, by the Telecom 

District Manager vide memo dated 27.6,98
9  The full Context 

of 
the said memo is also reproduced below t. 

*R.f: Letter No £-'20/Gxp...Q/Rectt/97 dIte at 

A. 

Silchar, 91297, 

A per •bov* '5fltiod letters provj.. sior,aj TSM Status wid Conferred to the f011owing • 	
Casu].. mazdcors, Later on posting order 

was given to them vide letter 
109 dtd at Si1cha, 160,9, 2. 

' i 	
1 • Sri Ratneswar Nath..Path$rkafldj Tel... :. .6 	 phone Lxch 
2 9  Sri 'Pritu Bhusan Roy..4(otam0j Tejephon. 

• 	 3. Sri 	
Tej.. phone Exch, 

4. SriDebsndra 	
iavchera Tel.. 

P1OflS;txth,'  

50 Sri Nihar Oey8azarjc,a Io1ephos 

6. Sri Sujit Kr. Sarinah..Barajgz.am Tel... 
phone Lach, 

As per SUE VigiJn. 0/0 TOM Silchar 
report vjde letter Nq, AVO/crJN/98_99/1 dtd. 25,6.99, 

all the above casual mazdoors were 
absent for the last mor, than' 365 days Oouflting from the date 1 7.12.93, They 'do not qualify for regularisation 

as ISM as per their previous angagOment record in the deptt. 

As per this finding the provisIonal ISM statue L'h.Lch was 
Conferred to them, vide letter No. £2O/GrD/Rectt/97 dtd at Slichar, 912..97 is hereby 

canceled, with immedjat. •ffet, You 
are hereby ordered not to •ngaged those persons any more, 

Contd... 

--------' 	 ' 
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4. 	The applicant, as mentioned earlier, moved this 

Tribunal assailing the legitimacy of the order dated 27,6,98 
and the Tribunal disposed of the $ppesj, by judgment and 

ord.r dated 31.8.99 in O.A141/98 directing the respondents 

to eNamine the mCtter in consultation with the records, 

The respondents by this impugned order dated 26.9,2000: 

declined to accede to the request of the applicant. 

51 	 The granting of temporary statue emanated from 

a direction given by the Supreme Court in Writ Petitj0n (c) 
No.1280 of 1989 alonguitl, 1246, 1248 of 1986 and 176, 177 

and 1248/88 Ram Gaps], and Others -ye- Union of India and 

Others. Prior to the aforesaid order the Supreme Court had 

an ocoasion to deal. with Casual Labourer8 in ISlegiaph 

Department in Daily Rated C88u5], Labour,ve Union of India 
&Othsre In the said case, the Supreme Court ordered the 

respondent authority Poets and Telegraph Department to 

prepare a Scheme for absorbing the Casual Labourers in daily 

:Guty who rendered contir,ous services in the department for 

41. 	
• ' l 	 '• s 

,. : 	

ØQthan one year. In the in8tant case on the own showin • 	- 	% 

if respondents, the applicant was granted tempirary 
by order dated 22.12.97 9  which was subeequentjy 

by order ciated 29.6.98. The applicant was s  however, 
10 wed to continue as Caauaj. L*bourer on the strength of 

the oider of the Tribunal dated 2.7,98 in 0.A.141/98. By 

interim order the Tribunal 	 not to 

disengage the applicant and to allow him to continue in 

his services, The 0.A* in question along4th others was 

finally disposed on 31.8.99. In the said order also the 

Tribui,a1 extended the interim order till, dipoeal of the 

representation, The representation was eventually disposed 

on 26.9.2000. Therefore, at any rate, the applicant rendered 

his service as a Casual. Labourer on and from December 1997 

Cóntd., .6 
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--fhfl 
to 2699,200Q, The tinding3 or the authority that he was 

not in engagement 
on 1.8,98 therefore, cannot be sustained, 

The services rendered by the applicant at least from Dace. 

mbar, 1997 till, the disposal of the representation could 

not hve been igno red0  The applicant was earlier granted 

temporary status on the basis of his past record, which 

was cancelled at the 
instance of the communication aen 

by the SDL Vigilen 	0/0 TOM Silchar report vide letter 

dated 25,6.98, The said report was not produced before us, 

The applicant was granted temporary status by order dated 

9.12.97. The said order of granting temporary statue was 

cancelled unilaterally on the bej5 of the report of the 

SUE Vigilance as reflected in the càmmunjcatjon by the 

TON, 5iJchar letter dated 27.6.98, which visited with 

civil, Consequances, 

I) 
the Tribunal 

dated 31.8.99 by refusing to Consider the 

case of the applicant in its fuli, perspective. The action 

of the Scrutinizing Committee to conçine its enquiry 
upto 1,8.98 also cannot be sustainable. Admittiy, the 
applicant was engaged as a Casual, Labourer on and from 

191,98 till he was sought to2l$engaged by the order 
dated 29.6.98. 

We have heard PIr.P.Roy, learned Counsel, for the 
cant at length and also Mr.A.Deb Roy, learnod Sr. 
.0 for the rpondcnte, 

The reepondente have missed the direction of 

2 

V___// 
For the forgojg reasons,' the order dated 

2 6.9.2060 is set asiae and the respondents are directed 

to consider the case of the applicant in the light of 
the observation made in this order. The application is 

accordingly, allued to the extent indjeated above 0  The 
1pondenta are ordered to complete the exercise with utmost 

expedition at any rate within three months from 
receipt 
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